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C.C.E. CHANDIGARH
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C.C.E. CHANDIGARH Appellant
Vs
M/S CEMENT CORPORATION OF INDIA LTD. Respondent

I am directed to transmit herewith a certified copy of Final order No. 445 /2010 -SM[BR] & S /150/2010 dated 12.4.2010

passed by the Tribunal under Section 35-C(1)of Central Excises Act, 1944
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CUSTOMS, EXCISE & SERVICE TAX

APPELLATE TRIBUNAL,
West Block No. 2, R.K. Puram,
NEW DELHI

E/STAY NO. 3052 OF 2009 IN &
CENTRAL EXCISE APPEAL NO. 2956 OF 2009-SM

[Arising out of Order-in-Appeal No. 226-228/CE/CHD/2009 dated
22.06.2009 passed by the Commissioner (Appeals), Central Excise,
Chandigarh]

Dated of hearing/decision; 12™ April, 2010

For approval and signature:

Hon’ble Mr. S.K. Gaule, Member (Technical)

1. | Whether Press Reporters may be allowed to see the
order for publication as per Rule 27 of the CESTAT
(Procedure) Rules, 19827

2. | Whether it would be released under Rule 27 of the
CESTAT (Procedure) Rules, 1982 for publication in
any authoritative report or not?

3. | Whether their Lordships wish to see the fair copy of

the order?
4. | Whether order is to be circulated to the Departmental
authorities?
CCE, Chandigarh Appellant
Vs.
M/s. Cement Corpn. of India Ltd. Respondent
Appearance:

Shri V.K. Saxena, Authorised Representative (Jt. CDR) for the Revenue;
None for the respondents

Coram:

Hon’ble Mr. S.K. Gaule, Member (Technical)
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Heard Shri V.K. Saxena, learned Jt. CDR. None is present for the
respondents despite notice.
2. This is Revenue’s appeal against P.S.U. The applicants have not
produced clearance from COD. Accordingly, the Stay application as well
as appeal are dismissed for want of COD clearance. The applicants are at
liberty to apply for restoration of appeal and the stay application as and

when COD clearance is obtained.

(SK. GAULE)
TECHNICAL MEMBER




